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Cases pending in Supreme Court and 
High Courts

299. SHRI D. AMAT: Will the Mini
ster of LAW, JUSTICE AND COM
PANY AFFAIRS be pleased to state:

(a) the number of cases pe^nding in 
Supreme Court of India;

(b) what are the causes for the 
delay in their disposal; and

(c) whether Government propose to 
appoint on an ad-hoc basis more 
judges to clear the backlog in dis
posal of cases in Supreme Court and 
High Courts, if not̂  what other steps 
the Gover^nment propose to take in 
the matter?

■U/
THE MINISTRY OF LAW JUS

TICE AND COMPANY AFFAIRS 
(SHRI SHANTI BHUSHAN): (a) The 
numebr of regular hearing matters 
pending on 1st November, 1978 in the 
Supreme Court was 14,833.

(b) The major cause for delay in 
diflposal has been an increase in insti

tutions over years. The institutions in
creased from 3,241 in I960 to 14,501 in
1977 without proportionate and timely
increase in the judge strength.

(c) Appointment of retired judgefl 
to sit and act as judges of the Supreme 
Court and High Courts is made by 
the respective Chief Justices in accor
dance with the provisions of articles 
128 and 224-A with the previous con- 
.sent of the President. At present there 
is no proposal for the appointment of 
an ad-hoc judge in the Supreme 
Court. There is one ad-hoc judge in the 
Gauhati High Court. Besides this, pro
posals for appointment of two ad-hoc 
judges in the Andhra Pradesh High 
Court and one ad-hoc judge in the 
Patna High Court are under considera
tion. Proposals received for the ap
pointment of judges under these pro
visions of the Constitution are given 
expeditious consideration. Other steps 
taken by the Government to speed up 
the disposals are given in the attached 
Statement.

Statement

The following steps have been taken 
to speed up the disposal uf cases:-

(i) The sanctioned Judfjc strength 
of the Supreme Court has been raised 
from 13 to 17 (excluding the Chief 
Justice) with effect from the 31 De
cember, 1977 by amending the Supreme 
Court (Number of Judges) Act, 1956. 
The vacancies occuring on 1-1-1978 and 
22-2-1978 On the retirement of Justice 
Goswami and Justice M. H. Beg as 
well as two of the newly created posts 
have been filled.

(ii) A substantial number of vacan
cies in the High Courts have been fil
led up. Initiative has been taken by 
the Central Government to call for 
proposals from the State Authorities/ 
Chief Justices and wherver required 
reminders have been issued to the con
cerned State Authorities/Chief Jus
tices, During the period from 1st 
April, 1977 to 15th November, 1978 as 
many as 86 fresh appointments have 
been made.
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(iii) The judge strength have also 
been increased gince 1-4-1977 in the 
High Courts in respect of which pro
posals were received. This increase has 
been made in the following High 
Courts from the dates the posts are 
filled up.
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Pmt Addl

Allahabad 

MadKva Pradesli 

Karnataka 

Hiraarhal Prad >li 

Patna 

Rajasthan.

Delhi

T o t .\l

(iv) Letters have been addressed to 
the Bar Councils and Bar Assiciations 
of various States requesting them for 
cooperation and also for suggestions 
for speedy disposal of cases.

(v) The Law Commission have been 
requested to suggest suitable measures 
to tackle the general problem of ar
rears. They are seized of the matter.

(vi) The Supreme Court, with the 
approval of the President, has recent
ly amended the Supreme Court Rules 
to facilitate early disposal of cases in 
the Supreme Court
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